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CASE NO. :
Appeal (civil) 486 of 2003

PETI TI ONER:
Swany Prakasananda & Anr

RESPONDENT:
State of Kerala & Os.

DATE OF JUDGVENT: 26/02/2007

BENCH:
Dr. AR Lakshmanan & R V. Raveendran

JUDGVENT:
JUDGVENT

ORDER

I n our Judgnent dated 2.5.2006, we had expressed a hope that henceforth
all nenmbers of Sanghomwi |l work in unity, with understanding and tol erance, to
propagate the ideal s and phil osophy of Sree Narayana Guru. In terns of our
Judgnent, el ections have been hel d under the supervision of the Authority
appoi nted by us and the newy el ected Trust Board has taken charge.

2. In our order dated 10.11.2006, we had referred to the suggestion of the said
Aut hority, (M. Justice Paripoornan, a retired Judge of this Court) for appointnent
of a Monitoring Commttee for the proper, efficient and fair functioning of the
Sanghom at |east for a period of 5 to 10 years, if not nore. He had suggested that
such a Monitoring Committee should haveas its nmenbers eninent and conmitted

foll owers of Sree Narayana Guru fromall walks of Iife to ensure that the el ected
menbers at the helmof affairs of the Sanghom which has vast resources and

assets, do not |eave the righteous path of conduct expected fromthe followers of
Sree Narayana Guru and to prevent the recurrence of feuds which had, to sone
extent, shattered the reputation of the institution, W had noted that the
suggestions of the Authority will be considered | ater and suitable and appropriate
orders will be passed.

3. By our order dated 12.1.2007, we had requested the said Authority as al so
the parties to suggest names for being appointed as nenbers of the Monitoring
Conmittee. Accordingly, sonme suggestions have been received.

4, Havi ng consi dered t he suggestion, and keepi ng the need for a Monitoring
Committee in view, we hereby constitute the Mnitoring Conmittee with the
foll owi ng menbers :

1. M. Justice T. V. Ranma Krishnan,
Retired Judge, Kerala Hi gh Court,
Anugraha, P.J. Antony G ounds Road,
Pachal am Kochi \026 682 012.

2. M. Justice C. S. Rajan
Retired Judge, Kerala H gh Court,
"Chit-KOD', H No. 40/897,
Ashram Lane, Azad Road,
Kochi \026 682 017.

3. M. T N Jayachandran,
(Retired Additional Chief Secretary,
CGovernment of Kerala), Arattu Road,
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Pilla Veedu Lane, Thiruvananthapuram 4.

4. M. MN Prasad,
(Fornmer Chairman, |ndian Railways),
" Comat h’ , Kunnukuzhi ,
Thi ruvant hapur am

5. M. G Mhan Das
Former Managi ng Director,
FACT & Keral a State Warehousi ng Cor porati on.

6. Prof. MK Sanu,
' Sandhya’', Asari Lane,
Kari kkamuri, Kochi-682 011.

7. M. A M Gopalan,
Chai r man,
Sri Gokul'am Medi cal Col | ege &
Resear ch Foundati on, Venj ar anoodu,
(‘Thi'ruvant hapuram Di strict).

8. M. A R Shankar -Nar ayanan,
General Manager,
Arya Vai dyashal a,” Kot t akkal .

9. M. M N Sugunabal an,
Sr. Advocat e,
Kochi .
10. M. N Dhar nadan;,
Sr. Advocat e,
Kochi .
11. Dr. K Bal achandr an,

Ot hopaedi ¢ Sur geon,

No. 61/ 19 24, Leela Vilas,
Azad Road, Kal oor P.O.,
Kochi - 682 017.

5. Justice T. V. Ramakrishnan shall be the Chairman and Sri T. N
Jayachandran shall act as Convenor of the said Comrmittee. Any vacancy arising in
the Committee, will be filled by the Commttee after obtaining prior approval from
this Court.

6. The function of the Mnitoring Conmittee will be that of a Board of
Visitors advising on matters of policy. The Committee will act as a vigilance

Organi zation to ensure that the affairs of the Sanghom are conducted in proper
efficient and fair manner. The Monitoring Commttee or person/s authorized by
them can inspect the educational or other institutions run by the Sanghom and
examne their records and activities and cause any“inquiry to be made in regard to
the administration and finances of the Sanghomand its institutions. The
Monitoring Committee may address the Trust Board with reference to the result of
such inspection or inquiry or seek clarifications. The Mnitoring Commttee may
tender advice on matters of policy which shall be given due weight and

consi deration by the Trust Board. The advice tendered and the action taken
thereon shall also be placed before the General Body of the Sanghom The Trust
Board shall also communicate to the Monitoring Comrittee, the particulars of
action taken on such advice.

7. The Monitoring Conmittee may neet at the Sivagiri Mitt (Varkala) or at
Thi ruvanant hapuram or Kochi as may be deci ded by the Convenor at such
intervals as the Conmittee may decide. They nay al so take deci sions by
circulation. They will not be entitled to any fee or honorarium other than
reasonabl e expenses incurred for |odgi ng and conveyance fromthe Sanghom




http://JUDIS.NIC IN SUPREME COURT OF | NDI A Page 3 of 3

8. The constitution of the Monitoring Committee or its functioning shall not
be construed as nodification of the schenme of managenent of the Sanghom Nor

will the Monitoring Comrmittee have any say in the day to day adm nistration of
the Sanghom by the el ected Trust Board.

9. Parties are at liberty to nove this Court for any further orders/directions in
the matter.




